«That leave be granted to introduce a
Bill to amend the Urban Land (Ceiling
and Regulation) Act, 1976.

The motion was adopted.

SHRI A. T. PATIL : I infroduce the
Bill.

URBAN LAND (CEILING AND REGU-
LATION) AMENDMENT BILL.*

(AMENDMENT OF SECTION 2)

SHRI H. N. BAHUGUNA (Garhwal) :
1 beg to move for leave to introduce a Bill
to amend the Urban Land (Ceiling and
Regulation) Act, 1976.

MR. DEPUTY-SPEAKER : The question

“That leave be granted to introduce a
Bill to amend the Urban Land (Ceiling
and Regulation) Act, 1976.”

The motion was adopted.

SHRI H.N. BAHUGUNA : I introduce
the Bill.

1535 hrs.

| ;
HINPU SCRIPTURES AND OTHER
RELIGIOUS LETERATURE (REVIEW
AND AMENDMENT) BILL.

S UFATG GAFT TEAT (F797) -
# geary w7 g (w6 faeg adaeai qqn
s=q aifas Afges 7 oa  wezl, FJ04A7,
#few1al, vaasi, srsarat wifz &1, fa=q
w17 & gfqaa & geafase fagral st
gfaur 37 gEamEAT § weafacz sea
waar % g gweq & fagda, au,
gaaw, snfq, faw, saaam ar Sw-rqmF
# Frarz 97 At F gfq g, Y79,
SIEATAAT 4T $Eqeaar #1 Srearga foaaar
g ar g=Tv AT F, 941 FAA W IAET

W19 HTA AT IAH gOrgA T A e
§ fgeg wdueaY aar a7 wifew arfgey
FT gA0GT FIT AT T qAwT ¥ fag
UF HIEAT AT EAIAT FIA q9T TEY
aafaq 11 F1 3999 F Iy fadggw
#1 guearfaa 73 Fr wgafy & wng )

MR DEPUTY-SPEAKER : The que-
stion is :

“That leave be granted to introduce a
Bill to provide for a review of Hindu
scriptures and other religious literature
and for that purpose establish a Com-
mission and for matters connected there
with, with a view to identify and omit
or amend such words, sentences, par-
agraphs, stanzas, chapters, etc. from
the scriptures and other reigious liter-
ature which tend to encourage or pro-
pagate hatred, discrimination, inequality
or untouchability among citizens on
grounds of religion, race, caste, sex,
vocation or place of birth, in violation
of the principles enshrined in the Con-
stitution of India and the solemn resol-
ution of the people of India contained
in the Preamble to the Constitution.””

The motion was adopted.

=t WA AA6T TEAT ¢ T fFgqT
Y gurqifaa w7arg |

15-36 hrs.

BORROWING (FIXATION OF LIMIT)
BILL -

SHRI CHITTA BASU (Barasat) : I beg
to move for leave to introduce a Bill to
provide for fixing the limit on borrowing
by the Government of India under Article
292 of the constitution of India.

MR. DEPUTY-SPEAKER :... The que-
stion is.
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PROF. N.G. RANGA (Guntur) : Sir, I
oppose the introduction of this Bill, because
by this the power of the central Government
to borrow money will be seriously crippled.
And this goes agsinst the very conception of
the Central Government being the authority
to raise money for governmental purposes,
both for the States as well as for the
Centre. 1, therefore oppose the Bill.

SHRI CHITTA BASU : Sir, Article 292
of the constitution provides that the Gov-
ernment by an Act of Parliament can fix a
limit on the borrowing by the Government,
During all these years after the enforcement
of the Constitution in our country, Article
292 of the Constitution has not been acted
upon., The Government did not enact any
Act to limit the power of borrowings of the
Government. And I have sought to introd-
uce a Bill on that subject. Moreover, the-
Public Accounts Committee in various reports
have recommended that these kinds of Bills
or enactments should be made by the Govern-
ment in order to ensure accountability of
the Government to Parliament. I have rai-
sed a fundamental point.

MR DEPUTY-SPEAKER ¢ He has not
given any notice to oppose it : 1 allowed
him just because of his age. The question
is :

“That leave be granted to introduce a
Bill to provide for fixing the limit on
borrowing by .he Government of India
under Article 292 of the Constitution of
India.””

The motion was adopied.

SHRI CHITTA BASU : I introduce the
Bill.

15-37 hrs.

CONSTITUTION (AMENDMENT) BILL®
(INSERTION OF NEW ARTICLE 19A)

SHRI CHITTA BASU (Barasat) : 1 beg
10 move for leave to introduce a Bill further
to amend the Constitution of India.

Ty " ™

MR DEPUTY-SPEAKER: The question
is:

“That leave be grarted to introduce a Bill

further to amend the Constitution of

India.””

The motion was adopted.

SHRI CHTTA BASU: I introduce the
Bill.

15.38 hrs,
FACTORIES (AMENDMENT) BILL

(AMENDMENT OF SECTION 2 ETC.)

SHRI SUDHIR GIRI (Contai): 1 beg
to move for leave to introduce a Bill further
to amend the Factories Act, 1948.

MR. DEPUTY-SPEAKER: The question

“That leave be granted to introduce a

Bill further to amend the Factories

Act, 1948,

The motion was adopted.

SHRI SUDHIR GIRI : I introduce the
Bill. i

CONSTITUTION (AMENDMENT) BILL"

(AMENDMENT OF ARTICLE 244, ETC.)

SHRI AJOY BISWAS (Tripura West): 1
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER: The question
is:

*That leave be granted to introduce a

Bill further to amend the Constitution
of India.””

The motion was adopted.



